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CENTRAL AD}UNISIRAI.IVL TBI
PRINCIPAL BENCH

BUTIIAL

R.A.No.27l2OO4 in oA No.l556/2003

l,lew Delhi, this the l0fli day q:f August, 2004

HON'BLE SHRI JUSTICE V.S. AGGARWAL. CHATRMAN

HON.BLE SHRI S.K'NAIK, MEt{BER (A)

l. Shri K. C. P0chori
S/c,Shri Govind Ram

2, Shrl Ram Pal Singh
S/o Shri Arjan Singh

3. Shri A. K. Bagh
S/o Shr i J, N. Bagh

4. Shri Sohan LaI
S/o Shri Ram SwaruP

5. Shri Shiv Charan
S/o Shri Sagar Chand

5. $hri Kesho Ram
Slo Shrl Bagirath

7, Shri Harl Pal Singh
Slo Shr i Kararr Siirgh

B. Shri Swatantra Parkash Gupta
S/o Shri Chander Prakash

9. Shri Ganga Blshan
Slo Shri Mohan LaI

10. Shrt Duraga Prashad
Slo Shri Ganesh LaI

(A1I are emplgYed as Binders In
Press. Faridabad)

(By Advocate: Shri D,R.GuPta)

the Govt.of India
Appticants

versus

Urrion of India through

The SecretarY
Ministry of Urban Development & P.A.
Nirman Bhavan. Neu DeIhi.

The Dlrector of Printlng
Minlstry of Urban Development & P.A.
Nl rntan Bhareran , New DeI h I .

3 The l{arrager
Govt. of India Press
Far i dabad.

Shri YugaI Ktshore. Reader
Govt. of India Press
Faridabad
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( By Advocate; Mrs. Shail GoeI for of'f iclal ..respondents
- r to ^3 and None^"fql: .re$ponde.rrt- Ne.-4)"* *

el_E_ D E R

Justice V.S. Aggarwal:-

Applicantshadfl}ed0Al656l7.oa3.Thesa,ne

was dismissed by this Tr ibunal c,n 3. l 2.2003. They

were seeking to declare the provislons of the

recruitment rules in so far as they pertain to the

recruitment of sectiorr offlcer (Blndery)/Time checkers

(Bindery) by absorption of sectiorr HoIder (case), Tlme

Checker (Case ), Sectlon Holder (Mono-CaSter ) and

ReacJers/Revisers, ds unconstitutional ' .- They uere also

seeking quashing of the offlce clrcular of 30.5.2003

in so far as lt pertained to training of shri lt'lohar

singh. sectlon Holder (case); shri Goblnd Prasad'

sectiorr Holder (case ) arrd YugaI KiShore, Reader and

fur ther for a direction to consider the clalm of the

applicants for promotiorr in accordance wit'h the

recrultment rules.

present aPPtlcation, the

above said order.r
2.

appl ican ts

virtue of

review of
BY

seek

the

the

3. The Pr l nclple in larl is ncrt in

controversy. Revieu is permissible if certairr

materlal on record is not taken into consideration'

Inthat.event,itshallLretakentobearlerror

apparent on the face of the record' To the same

effect is the decision of the supreme court in tlre

case of GREENJIEU..-IEL& INDUST.FIES v. co*tLEc"J"93-.

G.OL-AGHAT.ASSAI'IANOANOTHER,(?004)4SCC1Z?'
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+. Learned counsel for the. -applicarrts_. has

contended thaL the applicants are 1n the feeder cadre
of Binders and have render'ed more than ?+ years of
servlce as Asslstant Binders dhd Binders. -. They are.
therefore, eligible _ for' promotion to the post of
sectlon Holder ( Blnderv )/Tlme checker ( Bindery ). rn
particularr our attention uas drawn to Ure averments

made at sub-clauses (a) arrd (d) of paragraph 4.3 of
the oA to corrterrd that there was no specific rjenial in
the counter reply. It is also stated that any change

in the rules which effects the r ights of the
applicants, wourd offend Articles t4 and 16 of the
consti tution. These facts lrave rrot been considered irr

the or'der that hras passed by this Trlburral. rt would
be proper, tl.terefore, to correct the error apparent orr

the face of the record.

5.

Applicatiorr

Resultantly, we accept the present Revlew

and recall our order dated 3,12.2008.

b. The Original Applicatiorr be Iisted for
regular hearing in its turn.

a

,r.*w
Member (A)

-(sk
(V.S. Aggarual )

Chai rman
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